
'■ ■/ CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BEN(^H\
Or- i ci i na i Add i i ca t i on No . 1043 of 20^

New Delhi , this the 12th day of Dsoember,

HON'BLE MR.KULDIP S I NGH,MEMBERC-JUDL)

-APPL1 CANT

Mukesh Kumar
House No. 176,BIock-1 I I
Khurtana Mohai la
Dshradun

(By Advocate: None)

Versus

1 . Post Master Genera!
Dehradun Circle
Dehradun

2. Sr.Supdt.of Post Offices
Dehradun Circle
Dehradurs

3. Post Master HS.G. i l
Dehradun Cantt.
H.0.Dehradun

4. C.M.O.P S T
Dispensary Dehradun

(B y A d V o c-a t e : S h r ■: D . S - J a g o t r a )
n R n E R(QRAL)

Rv Hon'hie Mr.Ku i d i D Si nch.Member(Jud1 )

The appl icant is aggrieved sf liis

demand-cum-show causa notice dated 10.6,2000 issueu oy

respondents for ini t iation of discipI inary act ion and
making recovery of an amount of R3.35,170/-, reimburseo
to the appl icant in connection with treatmefii oi ri is
mother.

-RESPONDENTS

o  Facts in brief are that appl icant wr;c iS

employed as Postal Assistant in Dehradun Cantt . , H.P.O.
Dehradun, had been claiming reimbursement on account of
medical expenses, which according to him, he hau maue o^ii

the treatment of his mother. The appl icant claims that

he had been IookIngafter his mother since 1998 ti l l her
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Nc costs

C KULDIP SflNGH )
MEMBERCJUDL)

/d i nesh/


